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6, ORDER DATED 18-5-2000,

Heard My, Aswini xumar Mishra,learned ca!xsel for
the applicant, M .,K,C.Mohanty,leamed CGovernment
aAdvocate appearing for the state of orissa, and Mr.A,K,
Bose, learnedsenior sStanding Counselappearing for the
Government of Inpdia and ha\‘re also perused the records,

short fact of this case is tha‘t the applicant
who was working as DFO(T),at Karanjia was transferred
in order dated 10,11.1999 to Kalahandi as DFO in place
of shri pP,K,Sahu who was transferred fromthe Post of
DFO (T ,Kalahandi and posted as working Plan officer, &
Bhawanipatna against vacant post and shri 8,P,Mchapatra,
workimg Plan officer,Anugul was posted as DFQ,Karanjia

tn place of the applicant, Applicant has come up in

this Opiginal Application stating for quashing the

order of transfer on the groand of his personal
difficulties and also on the groind that he has been
subjected to toomany and too frequent transfers.He had
also asked interim stay of the order of transfer,

This was rejected in order dated 15.11.1999 but the
state Govt,was directed to allav the applicant to con-
tinue in his official quarters at Karanjia.Against the
order of the Tribunal, applicant wentto the Hpn'ble
High Coirt in 0JC No.13453/99 in which Their Lordships
of the HOn'ble High Coart in thelr order dated 17.11.99
in Misc.Case N0, 12533/99 directed as an interim measure
that the transfer order of the applicant will remain
stayed till 26,.11.,1999.State Government in this case
have filed counter stating that in order dated 21,12,99
the transfer order of shri salm from the post of DFO(T)
Kaiahandi to the pst of working Plan officer,
Bhawanipatna has been cancelled and‘simi.larly the

trans fer order of shri Mohapatra the relieving officer
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Vof the appl;.cant from the post of working plan
officer, Asnugul to the post of DEO(’I).Karanjié has
also been cancelled,In view of this, it is submi tted
by the learned coinsel for both sides that the
application has become infructious, From the cointer
of the state Government we find that the applicant
was transferred from ¥aranjia in a chain order of
transfer and even thoigh the transfer order of
othex.; two persmms has been cancelled, there is no
fomal order of cancellation of theorder of transfer
of the applicant, It is submitted by the learned
Government Advocate that under the circums tances,
the transfer omder of the appiicant fram Karanijia
is deemed to have been cancelled.,Inview of this,
the Ooplginal Application is held to have became
infructaous and is accordingly disposed of,NO costs,
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